555% Law Minister’s Speech
re: Speaker’s Certificate
on Indian Income-tax

(Amendment) Bt

Statement by the Leader of the
Council is as follows:

“Sir, you will of course give
your ruling on the motion moved
bui I want to submit only this with
reference to the two points which
were raised by my hon, friends.
First of all, I may assure my hon.
friend and all others concerned
that I never cast any slur upon
*he Speaker in what I sald nor
was it ever my intention to do
s0. I would be unworthy of the
position I hold if I had said some-
thing which would sully the
integrity of the Speaker or of the
‘Chairman of the other House of
Parliament. I have sufficient res-
ponsibility to be conscious of the
honour which is due to their
position. Secondly, as regards the
other point whether I should be
permitted to go to the other House
at the invitation of the Deputy-
Speaker, I do not propose to raise
the corz%‘utional question. I shall
go there, I was present in that
House and I did not hear the
Deputy-Speaker making a request
to me but he said to me after-
wards that he had made that re-
quest. If that request was made,
I owe it to him as a matter of
courtesy—not as a matter of
constitutional  obligation—that I
should be thete to show as an ex-
ample of good behaviour.”

Dr. N, B. Khare: On a point of clari-
fication. It is said here that the Reso-
jution has been passed unanimously.
May I know through you whether the
112'1 the Law Minister also agrees with
37
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[Maulana Azad: There is no .doubt

, about it that the proceedings in the

Council of States have given rise to
suome imrortant questions, the signi-
ficance of which I do not deny. These
should certainly be considered, but you
will agree with me that it would not
at all be proper to prolong this dis-
cussiori. The pmcegjings of the House
have been interrupted; they should be
resumed. You will be able to con-
sider at leisure as to what further
action s required in this matter.]

Shri B. 8. Murthy (Eluru): We
would like to know:what the Deputy
Leader said.

Mr., Deputy-Speaker: I have already
said that I will read the message from
the other House and leave it at that
stage and consider calmly what ought
to be done. I assure the House that
nothing shall be wanting on my part
to uphold the prestige of this House
and to see that nothing is done to im-
ga:r it from whichever quarter it may

e.

I am equally interested in seeing that
both the Houses of Parliament carry
on on amicable terms. maintaining the
prestige of each other.

There is no harm in putting it off
till some other day. I will take it up
as early as possible and consider this
matter with the leaders of the various
groups: and decide what action is to be
taken. in consultation with the Leader
and Deputy Leader of the House.

We shall now proceed to the PEPSU
Budget. :

PEPS.U. BUDGET—GENERAL DIS-
CTISSION
Shri M. S. Gurupadaswamy
(Mysore): Sir, after the storm in the
House......

An Hon, Member: It is not a storm.

Shri M. 8. Gurupadaswamy: ...say,
excitement in the House, 1 think’ Mem-
bers are not very much interested in
hearin{ the speeches on the P.EP.S.U.
Budget. But anyway I want to sub-
mit a few things to this House, and I
want hon. Members to consider my
observations.

A few days ago the Congress made
a virtual march on P.EP.S.U, This re-
minds me of DMussolinf’'s march on
Rome and aleo ihe Pilsudski’s march
on Warsaw. The main reason for
which the P.EP.SU. Ministry was
atked to resign and Presidenf's rule
was cnforced was that there were a
large number of election petitions
against members of the Assembly and .
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also the law and order situation was
very bad. On these two grounds the
P.EP.S.U. Government was unseated.

I am sorry that the Government of
India has blundered terribly in this
matter, If the law and order situation
fn PEPS.U. had deteriorated con-
siderably—I admit it had deteriorat-
ed—there are other States as well
where the law and order situation is
no better. I may also state that the
stability of the Government in some
of the States, both Part A_and Part B,
is not very good. For example, take
the case of Rajasthan. " In- the be-
ginning the Congress Party had a
majority of ten. Subsequently.by
intrigues, by_cajolery, by persuasion.
by so many methods employed, some
of the opposition members of the
Assembly were won over to the side
of the Congress. Take Hyderabad.

Pandit K, C. Sharma (Meerut Distt.-
South): Sir, on a point of order. May
I know what information the hon.
Member has in his possession on the
basis of which he can state that by
intrjguing, by doing this or by doing
that, or by doing anything unworthy
whatsoever the party made a majority?
It is a reflection on the members of a
ceriain House which is made without
any hasis whatsoever. The hon. Mem-
ber may he asked to produce the evi-
dence in his possession.

Shri M. S. Gurupadaswamy: Sir, I
have got information gathered by my
own party in Rajasthan, and so many
individuals have sent me information
regarding this matter. It is not on'y
the case of Rajasthan. I have got in-
formation regarding......

Mr. Deputy-Speaker: Ordinarily.
every Member whn makes a statement
here makes himself personally responsi-
ble for the statements that he makes.
Unless they have very strong evidence
they should avoid such statements.
In addition, as far as possible, avoiding
expressions attributing or imputing
things of this kind to any party in this
House will conduce to a better under-
standing in this House. Therefore.
general sweeping remarks of this kind
may be avoided, from whichever
quarter they might come.

. Shri Bansal: He is referring to
Rajasthan. What have conditions in
Rajasthan to do with P.EP.SU.?

Shri Dhulekar (Jhansi Distt—
South): He is a young Member. he may
be pardoned.

Pandit Thakur Das Bhargava (Gur-
gaon): With your permission, Sir.
J wish to raise a point of order. This
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morning speeches are being made as

we are discussing the general
situation in the country, without
some relation to the specific Budget
before the House. I have been seeing
this. A debate of this general nature
becomes very unreal. My friend is re-
fefring to the Rajasthan Asembly and
tie Rajasthan people while he is sub-
mitting his observations about the
PEP.SU. Budget. I would respect-
fully beg of you to kindly give us a
ruling whether even on a general dis-
cussion of Budget observations of such
a general nature can be made.

Mr. uty-Speaker: So far gene-
rally as the Budget is concerned, re-
marks on the Budget relate to the
Demands, Whenever there is an
onorQunlty by way of a Finance Bill
all things can be talked generally
about the administration. I do not
know if there is a Finance Bill here
with respect to P.EP.S.U. It has not
been simultaneously introduced in the
House. I do not know whether, if this
discussion had gone on in the State
Legislature itself, there is that pro-
cedure of a Finance Bill.

Shri C. D. Deshmukh: No.
priation alone.

Mr. Deputy-Speaker: There is no
procedure of a Finance Bill, There is
only an Appropriation Bill, Hon.
Members are aware that the scope of
discussion on the Appropriation Bill
is very limited, that is only those
matters that had not come up for dis-
cussion. Therefore, unlike the prac-
tice here in the Parliament where we
allow an opportunity to hon. Members
to review the administration as a
whole on the Finance Bill and re-
strictions are placed on a discussion of
the Budget and they have to restrict
themselves to the Demands and the
particular items of expenditure, so far
as the P.EP.S.U. State Legislature is
concerned there is no Finance Bill giv-
ing such an opportunity apart from
the Budget. Therefore I was allowing
a kind of latitude with respect to the

neral administration regarding the

.E.P.S.U. Budget.

Appro-

But I agree that so far as Rajasthan
is concerned, any allegations regarding
how matters were settled in Rajasthan
are absolutely irrelevant.

Shri M. S. Gurupadaswamy: Sir, I
thank you for your ruling.

Mr. Deputy-Speaker: There is no
good saying that “in Rajasthan they
misbehaved and therefore in P.E.P.S.U.
also they will misbehave” and so on.
The hon.  Member is apparently a
lawyer. He must have many other
points. Why should he worry?
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It was for this reason that I suggest-
ed that those Members who come from
who are so near
PEP.S.U. that they know the con-
ditions might take the chance first.

Very well, let him conclude.

Shri M. 8. Gurupadaswamy: I was
only pointiniaout that the Congress
Government had the effrontery to say
that they are democratic, though they
have nothing in common with demo-
cracy. In PEPSU the rule that has
been imposed now is more tyrannical
and more reactionary than the rule
that was there a few months back.
That is my complaint. And with re-
gard to ‘the so-called Adviser regime
of the Congress I have heard com-
plaints that it is su?porting the most
corrupt and venal elements in
P.E.P.S.U. and that the Adviser is act-
ing as the spearhead of the counter-

- revolution against the popular agita-

tion in respect of land reform and for
the abolition of the institution of the
Rajpramukh and for merging the
State with the neighbouring State of
Punjab. So we are against these
counter-revolutionary forces that have
been let loose by the Adviser's re-
gime. And it is from top to bottom
most undemocratic, * reactionary and
bureaucratic.

- » - . . .

Mr. Deputy-Speaker: Hon. Members
can support their arguments by facts.
A general charge can be easily made
for fifteen minutes, all the expres-
sions in the dictionary can be used and
the hon. Member may sit down. ere
is no purpose in using that language.
The{.. can st{}gest improvements so far
as P.EPS is concerned. I feel
personally that as far as possible, not
only should they mnot be unparlia-
mentary but even expressions which
are undignified or defamatory should
not be used under the rules. On the
ground of its being undignified I rule
it out and I will get it expunged from
the record.

Hercafter hon. Members will kindly
bear this in mind. They might be
under the impression_that according
to the practice of the British House of
Commons we ought not to use onl
unparliamentary language and all
other expressions can be used. Even
expressions which are not conducive
to decency and decorum are not allow-
ed under the Rules.

Shri M. S, Gurupadaswamy: I have
a few observations to make about the
develo?ment plans. For these nearl
Rs. 822 lakhs will be spent in 1953-54,
"~ *Expunged as ordered by the Chair.
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excluding Bhakra-Nangal and Tube-
well projects. According to the Ex-
planatoﬁy Memorandum attached to
the Budget I find that the develop-
ment programme has be?n_ put into
action in the year 1950-51 itself, and
it has already gone on for three years.
This development programme is part
and parcel of the Five Year Plan.
But according to a statement in the
White Paper, on page ten, we are told
that the Five Year Plan in P.EP.S.U.
begins in 1952-53. I want € know, so
far as P.E.P.S.U. is concerned, whether -
the Five Year Plan will commence
from 1952-53 or from 1950-51. If the
statement in the White Paper is
correct, then the Five Year Plan will
spread out from 1952-53 and it will
close in 1957-58. So there is a con-
tradiction between the explanation in
the Explanatory Memorandum and the:
White Paper and I want the hon.
Minister to clarify the positio.
Bhakra-Nangal and the tube-well pro-
jects have not been included in this
figure of . 1,822 lakhs. Regarding
Bhakra, we have heard so many things
on the floor of the House, how the
project is not progressing well and
when it was said that the Bhakra
Thermal Station was not working
when the Prime Minister opened it,
there was a reply saying that it is false
but still, according to the report....

Shri C. D. Deshmukh: That is not.

Shri Bansal: It is not Bhakra, it is
Bokaro.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly resume his seat. There
are a number of hon. Members who
come .from P.EP.S.U. Yesterday
there was so much of discussion about
the manner of delegating the legis-
lation. Therefore, this is an occasion
when P.E.P.SU. Members and other
Members having a sufficient know-
ledge of it must talk. The hon. Mem-
ber had sufficient opportunities to say

about other States in India.

Shri M. 8. Guorupadaswamy: Two
crores of rupees are going to be spent
on tube-well projects. It has been
said that it is not remunerative but a
contract with an American firm has
been entered into. I want to know
from the Finance Minister whether we
cannot get help, financial and other-
wise, in our country itself? I want to
know the difficulties regarding operat-
ivl"nrﬁ or opening of these tube-wells.

y should we give the contract to
an American firm? I was told that
the progress in the construction of
tube-wells is very tardy, very slow
and there are complaints that in the
course of construction, there is a lot
of waste in expenditure. .
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I feel from seeing the Budget that
‘there is a departure from time to
‘time from the estimated figure. The
estimated figures, I see, give a gloomy
picture of the financial position of
P.E.P.S5.U. but the revised figures every
year give us a bright picture. I want
to J)omt out that- there is no proper
budgeting. There is wide departure
from the estimated figures and this
.should, as War as possible, be avoided.

Regarding cash balances, it is
«dwindling rapidly and in course of
{ime it may isappear altogether.
‘Further, the Government is charging
nearly 4 1/8 ver cent. interest on
loans given to P.E.P.S.U. Government
for the Bhakra project. I feel that
the interest charged is rather very
high. There is a complaint already
made in this behalf. Because the
financial position of P.E.P.S.U. is not
so good, I would suggest that the rate
©of interest may be lower.

There is another point.

Mr, Deputy-Speaker: The hon.
Member must now conclude. He has
taken enough time.

Shrl M. 8. Gurupadaswamy: Gov-
ernment should take a quick decision
to merge P.EP.SU. with Puniab and
if they do so, they will be able to make
it a viable unit and it will satisfy the
popular leaders and many_ elements
who are agitating for this Union.

Lastly, I would strongly urge upon
the Finance Minister to do away with
political pensions and allowances that
the P.E.P.S.U. Government is giving
and also with many pensicns for meri-
torious services rendered to the
P.EP.SU. Government in the past.
Such things should not be allowed
hereafter.

Mr. Deputy-Speaker: Mr. Bansal
Ten minutes each. Only points to be
noted.
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#hri R. P. Garg (Patiala): It is with
no sense of Bﬂde that I rise to speak
on the. P.EP.S.U. Budget. It seems
to be the posthumous child of Rare-
wala Ministry. Therefore it has a dis-
‘taste and unwholesome associations of
the past about it. Moreover the Budget
is a tipsy, topsy and turvy Budget
‘which smells o liquor, opium and
‘tobacco. A glance at the revenue re-
-ceipts will show that 25 per cent. of
‘the total revenues are the excise gift.
I am not talking as a petty puritan or
4 prohibition faddist, when ?sa that
'the Budget this year as ever before
thrives on the popular vices of the
masses like drinking, opium eating and
smoking. What pinches me the most
is that a big chunk of Rs. 38 lakhs is
spent out of the revenues s0 un-
happily derived from the miseries of
the people, on the maintenance of the
institution of = Rajpramukh, privy

urses of the Rulers and on the main-
nance of the legitimate and illegiti-
mate families of the Rulers.

At the time of integration of our
State, our great and benevolent Sardar
Patel thought that these Rulers will
lead a retired and comfortable life
and gave them huge privy purses.
But these princes are now playing
havoc with the political and public
life of our State, with the power and
purses allowed to them. These
princes, true to their traditions are
pursuing anti-people policies and they
are patronizing communal and re-
actionary forces.

Our Rajpramukh has thrown all
constitutional J:vropriety to the winds.
He has reduced our State into a citadel
of feudalism, reaction and intrigues.
During. the last Assembly session, he
loosened the strings of his purse for
the sale and purchase of M.L.As and
reduced the representatives of the

eople into a marketable commodity.

rdar Gian Singh Rarewala, the
maternal uncle of the Rajpramukh has
formed a new party called the
National Front. Do you know who
are the members of this Party? The
brothers, the brothers-in-law, the
uncles and the uncles-in-law and the
father-in-law of the Rajpramukh, the
princes and the Biswadars. One may
ask where from does the finance come?
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It is coming from the pne\éy purses
which have been allowed to our
princes and from the Biswadars. I
want to warn the House, through you,
Sir, that it is a big conspiracy of the
Rulers and Biswadars against the
people and their democratic insti-
tutions. The infant democracy needs
more healthy and better atmosphere.
If you want that democracy s ould
grow and if you want that ignorant
people should be saved from the evil
and corrupt influences of these Rulers
and the Biswadars, then abolish the
institution of Rajpramukh, st p the
privy purses and stop the maintenance
allowances of their families and give
them a su trial for all the
crimes they have committed against
the people. (An Hon. Member: Hang

them).
Some Hon. Members: Trial?

Shri R. P. Garg: Institute trials and
hang them if you like.

I must congratulate the Kashmir
Government and their people for
their bold stand in having abolished
the institution of Rajpramukh and
stopped the privy purse of the Ruler.

A sum of Rs. 107,000 has been pro-
vided for the maintenance of the
Public Service Commission in _our
State. The Public Service Com-
mission in our State has been reduced
to a farce by the corrupt influences of
the palace. Communalism and party
interests overshadowed all merit in
filling up vacancies during the Rare-
wala regime. Even the recommenda-
tions of the Public Service Commission
were ignored; all vacancies were filled
with third rate men even without re-
ferring the cases to the Public Service
Commission. At this attitude of the
Government. the Public Service Com-
mission made a prntest stating the
number of vacancies which were ir-
regularly filled up by the Rarewala
Government without referring the
cases to the Public Service Commission
and the number of vacancies filled up
by the Rarewala Government without
caring for the recommendations of the
Public Service Commission. Our
Public Service Commission consists of
three members including the Chair-
man. A seat is lying vacant for the
last two years and the Rarewala Gov-
ernment did not think it worth while
to fill that place. While the Congress
was in power, we made a recommenda-
tion, but the Rajpramukh sat over the
file tight for more than three months
{ill the Rarewala Government came to

power,

Shri B. 8. Murthy (Eluru): Tight or
light? _

Shri R. P. Garg: Tight.



5569 P.EP.S.U. Budget—

[Shri R. P. Garg ]}

Our Public Service Commission is
not above favouritism. There have
been casey where the Public Service
Commission has selected the most in-
efficient and third rate people, even
without the requisite qualifications.
There have been cases where the
Public Service Commission, under the
influence of the palace and the Rare-
wala Government, have gone through
the cases overnight without advertis-
ing the posts and without calling for
the previous reecords. Why not
abolish the Public Bervice Cammission,
incorporate it with the Punjab and
etfect an economy of Rs. 107.000?

[PanDIT THAKUR Das BHARGAVA in the
Chair]

A sum of Rs. 334,000 has been provid-
ed for the maintenance of a High Court
in our State. P.EP.S.U, being a tiny
State, it need not have a High Court
of its own. Delhi, being far more
advanced industrially and commercial-
ly does not have a High Court of
its own. As regards distances,
Amritsar and Gurgaon districts are
farther away from Simla than any
farthest corner of PEPSU. We can
have a Circuit Court, we can effect
an economy of Rs. 334,000,

A sum of Rs. 18 lakhs has been pro-
vided for district administration.
PEPSU. is having eight districts
with a population of 35 lakhs. There
are districts with less than a
population of 147,000. There is no
Justification for this district
administration. There are dis-
tricts in U.P. which have a population
more than the whole of our State. I
am not suggesting that we should have
one district for the whole State. I
would suggest that the number of dis-
tricts may be reduced to five or less
than five, thereby effecting an economy
of about rupees seven lakhs in the
district administration.

A sum of Rs. 14,38,000 has been
provided for the district excise
executive establishment. With the re-
duction in the number of districts, we
can deflnitely make an economy of
Rs. 5,50,000,

There is a department called the
Civil Supplies Directorate. A sum of
Rs. 7,07,000 has been provided for this.
With the Improvement in the food
situation and other essential goods,
this department does not have much
work to do. This department can
easily be integrated with the Indus-
tries department and we can easily
make an eccnomy of 50 per cent.. that
is Rs. 3,50,000.

A sum of Rs. 87.20.000 has been
provided for the maintenance of the
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police force in our State. From the
expenditure on the police. one finds
that it is a Police State and .not a Wel-
fare State. The question is, why do
we Eo on increasing expenditure on
the police. In order to protect the
eight Rulers, and the Biswadari of’
about 200 families in the State. I will
'‘give the background of how this
Biswadari was created. Biswadari
came into existence in the time of
Raja Gurdit Singh ag a result of con-
ferring superior rights in land. The’
Rulers used tg confer these rights in
exchange for marriages. This class of
people called Biswadars got their
ownership registered in the official re-
cords by deceitful means. Although
the Biswadar became the owner of the
land, the possession of the land re-
mained with the tiller. The tiller re-
fused to give him a share in the pro-
duce. A problem arose. The Biswa-
dars employed goondas in their
service to terrorise thetiller and also
used to get help from the police to
et their share of the harvest. The
istory of our tenants movement in our
State will show that every year, there
have been firing, shootings, murders of
tenants, etc., at the time of the harvest.
These Biswadars began to send their
children to join the police. You will
now find that with the exception of
one or two s, all the other SPs are
the sons of Biswadars or big land-
lords, During the Rarewala regime,
the Biswadars came into power, .Their
oondas became so daring that they
gan to commit dacoities and
murders, They abducted sons and
daughters of the rich people and de-
manded high ransoms for their return.
The police used to share this lgot. The
police records will show that these
dacoits have been drinking and doing
all sorts of things with the police
officers at the residence of Biswadars.
The police records will also show that
these dacoits used to stay at the resi-
dence of Ministers during the Rarewala
regime and used to get medical treat-
ment there. These Biswadars used to
supply food, drinks and ammunition to
these dacoits. This can be wverifled
from the police records. Why not
abolish the Biswadari? By abolish-
ing this Biswadari, we may not have
such a big police force agd such a
huge expenditure on the police. We
can change the nature of our State
from a Police State to a Welfare State.

Shri Biren Dutt (Tripura West): I
have gone through the Budget and I
have noticed some points. In all the
feudal States, the revenue mainly
comes from the exploitation of the
common man. In the present Budget,
all the old taxes on the peasantry re-
main the same. After the integration,
we find that some new taxes have
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been imposed od the head of these poor
people of PEP.SU. As regards land
revenue, you may have a picture of
it from this fact that in Kapurthala,
th-~ land revenue is four times the land
revenue paid by the contiguous areas
of Punjab. Over ang above this, you
find from the Budget that even on
essential supplies, there has been a
sales tax. Even though the Congress
Government from the Centre proposed
that thig tax will not be there, today.
you see the sales tax realised from all
essential goods and this amount is
equivalent to the privy purse given to
the Rajpramukh. They have not
abolished any feudal levies, but have
imposed this sales tax to pay the
Rajpramukh.

Another special feature has been re-
ferred to again and again. The next
item of revenue is from excise, It is
a common practice in P.EP.S.U to
purchase one tola of opium from the
Government at rupees thirteen and sell
it at rupees seven a tola in the market.
A contractor is given a thousand tolas
to sell, and from other areas he pro-
cures some more tolas by smuggling
to be sold in the market. In P.EP.S.U.
the highest revenue is probably from
excise. In this condifion wg are really
astonished to find that even though the
Planning Commission has recommend-
ed the abolition of these intoxicating
habits, in some areag the Government
conveniently helps all these intoxicat-
ing habits as they are the greatest
source of revenue,

Shri C. D. Deshmukh: Did the hon.
Member say that contractors got opium
at one rupee from Government and
sold for fupees seven in the market?

Shri Biren Dutt: Thirteen rupees for
one tola the contractor pays to the
Government, and he sells it at rupees
seven a tola,

Another thing. In Page 2 of the
Explanatory Memorandum, under item
No. XLVI Miscellaneous, it is stated:

“The increase is due to the
realisation of a sum of Rs, 8-82
lakhs from the Raja Sahib of
Faridkot in lieu of the amount of
Rs. 15 lakhs due from him...”

Why? There is no reason given. The
Raja Sahib was to pay Rs. 15 lakhs.
Only rupees eight lakhs have been
claimed.

Out of the total revenue, 32 per
cent. is meant for security service.
What are the security measures
actually taken there? It is no question
of propaganda, and we must bear in
mind the facts. Because [ come from
the State of Tripura, I can realize that
actions taken are quite different from
the professions made in this House. A
few days ago all the Members here
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heard that it is not the practice to-
introduce Section 144 again and again
in Tripura, but yesterday 1 got an--
other lelegram that the same Section.
144 has been introduced frem yester-
day for two months. It may be the
Ministers do not know, or they do not.
even like to enquire about happenings.
there.

As far as my information goes, 32
per cent. of the total revenue is spent
on the security services. We find that
in 40 villages—Shahapur, Momin etc.—
for the construction of fencing, the
villagers are used as begar, i.e., they
are not paid a penny. And the con-
struction is such that only one gate i3
open for coming out and going in, and
through these gates the villagers go
and come between seven o'clock and
eight_o'clock _as martial law requires.
The Police Officers are getting ghee,
atta and everything without paying
anything. Chickens, atta etc. are given
to the minor Constables for their own
maintenance. This is the type of
security arrangement there. It is said
that the dacoit “Janga”—the Home:
Minister wanted to know the name,
and I am giving him the name-—is
pursued In this area by fencing so
many villages. Can the hon. Minister
say to this House that his own C.ID.
have reported to him that these dacoits.
live in the farms of the Maharani?

Sardar Hukam Singh: I do not know:
whether the C.ID. has reported to
him. My friend may have access to

the C.LD. reports, but I repudiate it
strongly.

Dr. Katju: What is the report?
Dacoits have come from that parti--
cular area? What is the point?

Shri Biren Dutt: It was said that the
security measures were taken and the
villages have been cordoned off and’
fenced to catch hold of these dacoits.

Dr. Katju: I only suggest respect-.
fully that hon. Members will be very
careful in making statements, and veri-
fy them before they make their state-
ments.

12 Noown .

Shri Punnoose (Alleppey): It is not
always possibjle. Even Ministers say:
“We do not know”,

Dr. Katju: Ministers are most care-
ful in making statements,

Mr. Chairman: Even if Minizstors
sometimes make wrong statements. is
it any reason why hon. Members also-
should make wild statements?

Shri Punnoose; We are helpless be.
cause everything is mystified there.

Shri Birem Dutt: My point is after-
accepting this Budget, whether the
Eeo le of P.E.P.S.U, are real'y going to.
e benefited. '
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[Shri Biren Dutt]

The hon. Minister himself assured
me in a written Treply on a former
.occasion that there would be no Section
144 in Tripura, that it was not practis-
ed. Even after his saying it, there was

oing to be a meeting of peasants at
igartala.' and Section 144 has been
issued yesterday. Now, nothing is
allowed. It may be the hon. Minister
does not like such things to happen
again and again, but that is the
position. So, the point is in P.EP.S.U.
you are not giving relief to ths
peasants.

Dr, Katju: Who said that?

Shri Biren Dutt: You have not
lessened the burden and dues of the
peasantry. You have got everything
intact. You have introduced new
taxes. Sales Tax on essential goods
is not found in any other State, but
in PEP.S.U. even on essential goods
there is Sales Tax. Once you propos-
ed that this tax must not be there, but
You have got it there still. I have a
complaint here that a person was going
to purchase some bullocks, and on his
‘way he was caught by dacoits and
kidnapped. He was bound hand and
foot and kept in a room. The Police
came to know about the incident and
went there. The dacoits were caught
and arrested. But because he had
some money with him, he was left in
‘the condition in which he was, iz,
tied to a pillar.

In one village, the local Biswadars
were not elected to the local Panchayat
and for this reason all the members of
the elected Panchayat have been
beaten, and they complained to the
.authorities that such things were
happening. The authorities assured
them that they would take steps. And
what steps have been taken? All of
them have been thrown into prison.

Are these the measures of helping
the P.EP.S.U. people? You have heard
many things about Tripura and Mani-
pur, and in reply to a question on head
hunting, the hon. Minister*s reply indi-
cated that fe has in mind more the
interests of the chiefs than those of
the people who are really suffering in
Manipur. So, if you really mean to
have any progress, you must decide
whom you are really going to support.
If these Biswadars are the real ele-
ments that are creating all the trouble,
if this Biswadari system and the Raj-
pramukh system is really the breeding
ground of all these dacoits, you should
try to raze them out of PEPSU.'s
life, Then you can make the siluation
healtty and congenial for the growth
of democracy. If you do not do that
and introduce this fencing progess in
the villages taking from the villagers
‘begar without any payment, it will not
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enhance the prestige of this House at
least. That is why I say to all Mem-
bers of this House that by giving your
consent to this Budget, you are shar-
ing the responsibility for those corrupt
aotions there. It may not be the de-
sire that such things should happen,
but they must be taken into account.

&t Qo go famrs®T (ameewT):
qradry gamafa off, dog w7 wwET ™
ART T ATF 7@ 7 & (A @
oY i ST @ A T AT AT B
i1 FAT IR E 97 LA A F qAAT
7 § 5 @ grew S dog & ame
g aga Forelr & o aga e d
s afgd | wm e & 5 gw
dog % graew § W g & qET w
Y ¥ g TH-Are a9 Fg €,
gW % Fore Rz & gy g = 9 A
FTH W ALHIHTT FI X I H goaey
§ ard weAr wifgd | ot aw doy Fgw
TN UF TTATIAT § A6 FT ¥5A &
Fomwar g fr og ag@ @ grow
T 4 § 9 fr Tz & w7 77
X9 g199 A w1 farar 51 g6 AT w7
dwar frar fr Tdde agr & o
) 79rd | gofy 7 Al A7 9T ag
qA T FT g {6 ol aw § w9 g
wgi A, feft ot ofiar &, fedy oY
TETH |, ATa T qrad eqfra ag) w7
aifgd | fom aeg fe o =we faa
A uw g wgr & for odraw &7 7 @
& feadzfer ¢edhrzgaea ard afew
g @¥d gamarg fx @i aw
& g% gF owar w1 AT At Snfed
fr ag 3@ qET FT IH FT | AfFT
dog & wofra foew & groma dar
Q1w 4, Wi g dog 9 feare
FT & o1 89 T@ dwarST w7 A
wifed fF dog & wv2T 7@ a@ § TS

dar @ 74 &, fr agt A s faegw
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FI oY § SRR feR TraT ®7 A faar

‘HT AT e 713 e e
sAMANRNargEA A, d @A
1 Aaare g wFCav ) Afe @Y
RET T, ITF AT & grIeY F IWAE
g foar gar § a1 fF aoe # q9 #F
fear mar €1 Swd famy man § fF
fra avg R &Y, fowR AY, wAw
®1 wrwEAT q@ TAT | qUF B AR
& ey & fF ara &7 F ey, e
FY F9g # AT qg I A W
q 1w AT € fF imw few ag |
g W i g 7 gwn xwfad
Te 0 @ mar fE wdad B g
frar o | )

A BTN AT FH AT AT AG AE G
ARG T A H Agh F A
g qurear § A gF &
Il K A F @A wfed
Wk ary fegfa qx wrifew
TAEE A Afed, asifer
T & aff1 AR araw d fe o
TR H N ow IF qgA F AT AW
I A ged foea a0 § Tee Ay wifirn
1 g "wIAY e €Y AT |
Tw ®1 |7 9 fedy 7 g1 v wRg
FT TEA X 4T WK A 7 Fq7
ZET e @ 91 | Sfew wed-
e a0 4, fy agi €1 swar 1 &=y
AN ZY @I 4T &F a1 AT IRIA AN
T|T| W EE B W ATCHEN KA
o T ot TR g T T & e Y
WTERT | oy WY T o g, §
graTa 9T dYqT wae gFar € W) wE
A duE & g w1 der
Y 4 X AT § TE@ AW
aF dog w1 A WA W IER
™ Twifar gfe dqd M 9w A QO
128 PSD,
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aurfaat 41 fogg fr 9o F1 wad
9 gAT WX IT qufagi Y g7 W
W@ AGLFAT & | TF FTC0 aY 4%
g fr wgt TX TETRATEY w7 & &
uT &) fF 787 97 WA s § Faraw
WA AT AR T gAT | A I Wl
md # ag fma® § greme = dw
§T I BT F A § GIET HEL T
HIT THY 39 awg 7 fa a7 2w F WA
faes oY _'(Tf{ﬂ'rﬂ'ﬁ’ o 9gEw
Y 4, g w6} 6, fEwE-
QT & A% 4, IeiA @CraT ar #Y)
7g Y wev ¢ fow @ 4| #r maw
T AT | T AT A gw A
HisHfaes g% 8 3 W} waar § gfew
o1 § &, grom g oY e oF avs Ay
ToraTeuTE) ¥ A XY wgfemw ff W
N wgEw gy AT 4, 3 g@ @
WA & fog st £ 7 4 fr fndt
a<g | TAr% 1 ¥ agt T 7 &1 Ew
ITIT FTAATAAG AR A A
AT § O F WL 9§ oY qgT 9 8 Ay
§ TATHAT &Y T ATET 4 | A%-
frerdft ag gf, @ @ A € R
w@r g fF ®ata & FT F aray w
AGF TF ATF 9T, TEA T @ B
fe o * WX FWTRTE wTRT AW,
g faeelt & avw vgray q@ T W
wamarRfsa @ fr < fafa
& ar &g gré #WE 39§ § fodt
Y gy 9% fazr § | I waa
sifere AE #) fr e A ave gy
Wi gamf i fFd @ ®
g Foamaa 7 #<at & wrar swas
& foeRared grgas &, § frdr ey
ot fredgrr § a8 AEY F@av| Tgiw
aras ®1 &wr fRar sva ) | g f
fr @AY xR € Aaag el
wTd | g A ) Tew % fore e
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QW arz graa fard Wi SEeky o & @A e Y Gy WAy §

fag  aar ¥ gfe & demrnfgg
et e T1fgd fin 1 weaT T SRR
€ G g7 § fad forar o, ggew
&R FEermTEl & 7=R, 97§ T
@R § g frgr sty s 9T #
srgfirna 7 qreq & o

# T¥ AT F IR w7 g fag
F TCE ALAAAT T g fag ofv A
T frar § WX gE A aTegl 7 A,
wT wead 7 v frar € fe v g
® I g™, 37 A fgaay mroa¥:
frg ol w1 e & ar g fF Tl ek
et W i w1 e fogr g d
frget ndar o age gf 4v sz
eerde du fFar mr qr @Y 99 7 W
w1 FEATe ST AT g7 fF gy faar
T Y Frr 7Y F7 ALY faar v g
F 59 ara ®) aga 3y a7 farenet waga
WY AT F1E AY AT T grIW@ ®
v garE A gt & \e S g
# wwg Fear g e domEt a1 feedr
#F ¢ aga wvax 7 € A fewdy avat
s @ g G fawE &1 aww A
q Irrr ey freqad ) gwfag sA ey
sqraT afgeoar W TreReE 8§ w1
Rar arfgd s\ wter A =g e o
Ofgas REAT T, I TAFT N TR
[, 731 S A IT WM qGA Y
wrer a0 wfgd | F ag W wgmfw
YT aY T WTATET Al v fawrer
T #T awd, 39 & % qiewerw §
wYT w% gsar wind g 1 Afew F
g Ear g f5 gurdt TR e 1w ara oy
@ 3Em w2 R o gEt sl 9T
WIRTA(T NTA a0 A EF T £ E
aYg AXT | & JrA R doa gk

SARTHYAINT F AT HIA FY WA
- T & T QT /YT fwT S
H g o off el & et
2 37 W T § T GAv A |
wEw, I Tt o flr v g
T B e & e qomlt o fgfr @
w{mgrasr s A | Wk
ol @Y g7 = I/ =reie w@r Aifgy
W @ T Fr@ew $7 T A0fed )

g0 Sy oY # AT AEATE A
7% & i T o RIIT WA AT AT
g &9 gak g fafaeex aga | war
a1 ff ag FET 9" FTO0 ATET &,
fores afed agt o< oAt o e
FT /THAT EXF &1 AT WL AET IT AY
facdardy aig & W UTE ag@HE T
ST Y § HIAT Tkl AN FIA A00T |
A & ATT FT ENA FCF W 701 FY
ATEATH! F1 TARFL gF WM a3 HIX
TAAT F FIAS FT AL F KT FI A1 TH
¥ weaT oar arE wqifea g fracg
Wt & fad AR o e gy
B E '

HAFaRiF X A AR FEAT
IEETE ) Fg 9o ® WL wgd
®T YT FAG E | WG F qATH 9T
it frgs fadt =8 awr fesgam 43
IER Gad Ped | iRy dog maddz .
- IT WY HWA T AG A G| AT
# #gi fregaer 4 waen fegr Aagd
®gF | SfFT 2g 9T TEART @AY
WS § Agl AT @@ " IW S ae
Y 7gT Y P o A § g A
¥y | T ag gen e deedr
w7t Tt YT g 43 1@ AR fomar
THY 97, T GG T T AT g
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T a%T F1 AT THIATTRT greve wgam, AR Ff wE Ol J dqg
g, wrias zar §, Sa& g1 g9 THIY R FrEw A AR F fod OO AT
T FT FRA f gATY HAT TR WHR T AATE | AR IF T F FEAT
O S g wga  ara ddfaw g fr do &Y e o1 9 Y9 AT fawge
g g @1 7 A w R sA AR AT | w1q v ¢ o o e
¥ aga m’rﬁw Fr fw HT fearar @ o §, ow=TET 77 71 5gW

waRdar aaarg & #1§ FA gar
g} frgd ag faw 1 Faar aF)
® wg g f5 @@ weaey § wrawaw
FT T ST § AHA a9 & (97
wiar arfgg | g F fAw qm@i 7
wgi 9T fF wrEr AwgT w7 gu 9,
TAAH € W% & feqT §1 a7 CF AWT &
g, qX AT IAH ATHA AN G |
T Fe0 % ATaare F T8 aw 4 3r
g, o dog MR A Wi Ew R
AT FEIT 7 T H7 FTR! AR
W AT § agrt g, Ffww gl frwr &Y
FETA FST FTIELN TG WAR F7 AT
T RE fF qgaar ™1 9w T
st gl dFEgmg fE
TAARE FY TTHT T1G1 ®1 qUH7 AT
a1fgd |  TF qT9 WIT FF A AR
FEE AR QAW F TTTq § 1
afeF ST @1AF F1 J AT E T B
rgfia wT fear war &, sqifs sy
e TG faerg €, | awwa g f fare
azgfa @ gfas faear #1 agg mg@ €
W W T fag et A Tg
fred @ A dog R F A=d FrEw
A & wifr w7 T0fed, W 7w
R fax foaar 1 QR w77 qUigd
rfe coFew & e AT AT

ot ot fag (FgTamT-afear—
Ha-——wgfT arfat)

ardft € | dog w1 Togy 2w g,

. e § g T § @ W1av §, IA4v

AH FL AL AT | 39 F AR
FH A guT Amal § f dog A
gre fzar s g |

g § 91eT oqRAT 9T Aod 0y
FATHIZATE | a9e § gg fan §
HET 9 ATT § RIAET TS ATLHA
A aATg 1A, oW 5 T § aon
o 79 § g raddT 47 3@ J frew
- |9 O WEH § {0 & 9@ 6K
4ff ag wrem far A F fad g0 om
g, gafed ¥R @ § gg fefry
gid 1 g ¥ gwdadd fx md wy-
qusR TS frrt agar et @ & oK
T #1 wT BE fad faer arar € av ag
UL LT WIF IHTT &) faer et
21 TR ARR Tl @) frer awdy
¢ | xafad ag aga wwd g arar @
fe wrew #1 O3 & fod 979 = F
SqTaT § SATIT QEgRAT ® A&7 Ay
wifed WX qfam aore ax A w17 A
waTer @€ X @ £, IWH TG TH FH
WX qg WA OGEAA  FIH G SAMTAC
wrd dr & qwanr g foar § w4
§ 37 § w99 W Frgar qddt 1
T TR FTEY A IAF AR A vy Q@
IR OFT FEA o7 FwAAC ALY fasay o .

They are uncivilised people, un-
democratic and everything.

Dr. Eatju: Who said so? .
oY it Fag - wr9d wgr
Tro WER :  FF dar FH A g
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oft oronter fag - Gog ¥ SR WA
divifer &, ag o faegw &% &)
dfFa ger T T g 7 AW
wAvg § | g 97 s wgw, fafew
& W Frfads g & fad aor
) waey wAr qifgd anfe qvr e
ST FTH AT S SHTHT ST F T )
BfeT o agh 9T F19 A F qTA WA
§ a1 gart wew  fafrex W gw
fafaeey #g 24 & fF =1 gy, Tawai
¥Y €2z 8, 7 1 I L W TIFA
F ) @ FE@ 7% £ f5 aerH Wy
@ Iaar &1 Afy w1 agaEr =ifgg
SR T NG FA FTAATAE, AT §
grA femran & fou wa @ waw
aoa g | ¥fFTag A M aw & f5
IR 9 TS ¥ oF W et 2aw
g sfer Wemr Law @a
#&@ Fah #m 7 fawwm §
d sgar g fF w0 Y %7 ww
FEl 9X MR w Afgd | gEEw
feqean % a1t ¥ g8 7g wgT 4
gt 1€ €1q a2z wreef & Fr & arw
TEIT R FANTE | IT A WY q@AT
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“Serious allegations of inhuman
treatment of their womenfolk, by the
Station House Officer, Bassi Police
(PEPSU), have been made by a depu-
tation of refugee Harijans from the

village of Tallanian in a representa-
tion to the PEPSU Government.
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The deputation waited on the Chief
Secretary to PEPSU Government,
Sardar Ranbir Singh, yesterday.

They alleged that several atrocities
were committed on them by the police
at the instance of Sardar Joginder
Singh Mann, M.P. The deputation de-
manded a judicial inquiry into the
matter and requested for suitable steps
to save their lives and honour.

The representation stated that about
225 familjes of Harijans from Pakistan
were settled at Tallanian al with
about 25 families of Jat Sikhs, includ-
ing former Punjab Minister, Sardar
Joginder Singh Mann.

Ag the Harijans of the village voted
against the wish of Sardar Joginder
Singh Mann during the General Elec-
tion, these Sikh Jats had been employ-
ing underhand tactics to get them
evicted from the village.

An order was issued by the Naib
Tehsildar. Rehabilitation, summarily
directing all the Harijans to find out
some other shelter, and their appeal
against the eviction order was still
pending before the higher authorities.

On March 21, the S.H.O, Bassi
Police, accompanied by four. or five
constables and certain members of
Mr. Mann’s Group came to the village
and entered their houses without giv-
ing any warning to the womenfolk. -

It is alleged that their womenfolk
were drggged, beaten and subjected to
inhuman torture,  The police party,
while leaving the village, looted most
of their belongings by breaking the
locks of their houses.

The Chief Secretaﬁ assured them
that he would take immediate action
against those found guilty.”

Tg o & | TF AU fed-2aw 42
g 9T g dog BT I sy
WA AER | WA A o ®
XA F A rsg s at §
ey Y 1 & AR qfew s
LEc R Gl
Tt fedstAem dor AT 91 T}
e
“We are constrained to bring to your
ndtice that the Scheduled Caste uﬁeo le
in PEPSU have always been suffering
repression at the hands of the highups

with the administration conniving at
the high-handedness perpetrated
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against them. We had been thinking
that with the introduction of Presi-
dential rule here there would be an
effective check-up in the police
administration which has always been
the main curse ofeour lot, But we
‘are sorry to point out that instead of

" any improvement being  made.in our

condition which is deteriorating in
every aspect, the repressive policy
recently let loose by the police ' to-
wards the Harijans and other poor
people in the villages on the pretext of
restoring law and order, a regular ex-
ploitation of these classes has been
commenced by the police, The excuse
of doing away with the dacoits and.
outlaws has provided the police officials
with a golden ‘- chance to dip their
hands deep into the pockets of the un-
influential ruralites. We note below
the instance of a recent highhanded-
.?ess meted out by the police to a Hari-
an.

On April 19th the S.H.O. Police
Station Ghagga took under his_cus-
tody onc Harijan named Indar Singh
from Samana. He is a middle class
agriculturist and is a trader in
leather. The S.H.O. made a search in
his house and took away 23 tolas of
gold, 158 tolas of silver, 1419 rupees of
silver and currency notes worth rupees
6,385 from his house. All this happen-
ed in the presence of several respect-
able citizens of Samana. On April 22,
the son of Indar Singh filed a habeas
corpus Petitron in the High Court and
on April 24th the S.H.O. averred before
the Court that he did arrest Indar
Singh but had released him. Indar
Smglh, however, has not been traced
uptil today.” .

Th Ty 7 wER gU AAr g §
fFdd aw sTRFarfE firo’
T oY fr qEATEIT § 97 # Tw Ay
fedS2Ea FIqT TG AT IX T AT
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g0 waag § 5 S gamt
greA  fufaeeT st fasammfor <o
A EIT F ga & qwe € )
I g At #t foer & ot
wrxie & fou snmar ww & 4t
4§ 75 4 ¥ gfordt & fog o
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Mr. Chairman: €hri Diwan Chand
Sharma.
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@ &7 gowd § 8 gTEr o
e g

Prof. D. 'C. Sharma (Hoshiarpur):
Sir, I thank you very much for giving
me an Tgpportunity to speak on the
P.EPS.U. Budget. My only excuse
» for taking part in this discussion is this
that my constituency is contiguous to
the PEPS.U. State at innumerable
points and there are so many goingﬁ-
on between my constituency and the
P.EPRU. State.

I have ween listening to the speeches
which have been made either by m
friends over there or by my frien
over here and one impression has
forced itself upon me and it is this,
that no one will deny that PEPSU is
a very sick (sick as distinct from Sikh)
State. It has not been in good health
for a long time and whether it has
been administered by the Congress
Ministry or by some other Ministry
no positive, no permanent, no long-
range cure has been effected of the il
from which the State has been suffer-
ing. I sometimes think that this world
is guided more by imponderable than
by ponderable things. It is strange
that while we have been discussing
P.E.P. vesterday and today—
PEPSU. is a very explosive and in-
flammable place—an explosive and in-
flammable situation arose in this very
House! It is very strange. But 1
think there is something to be said for
the imponderable, and I ama believer
in the imponderai:le.

"Dr, Katju: Connected with PEPSU?

. Prof. D. C. Sharma: What I was go-
ing to say -was, of course, the debate
on PEP.SU. has been carried on at
80 many different levels. But I en-
dorse every word of what the hon. the
Home Minister said yesterday about
Mr. P. 8. Rau., I have been meeting
people from PEP.S.U, I have been
reading the newsfmpers, and recently
I met an Akali leader (whose name
I will not disclose, because he may
get into trouble) and I asked him,
“Tell me honestly, how vou are re-
acting to the regime of Mr. P. S. Rau”.

An Hon. Member: A Congressman?
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Prof. D. C. Sharma: I am talking
about an Akali leader. I am not dis-
closing his name agz he may get into
trouble at somebody's hands.

Sardar Hukam Singh: He is the
only honest man! :

Prof. D. C. Sharma: No, no, you are
the most honest man I have come
across. ®

Mr. Chairman: Let there be no
mutual conversation. Let the hon
Member address the Chair.

- Prof. D. C. Sharma: Sir, I was say-
inﬁ that I met an Akali leader and I
asked him in confidence, “How have
you reacted to the regime of Mr. P. S.
Rau?”’ And he said to me “Mr. P. S
Rau is doing very well by the State,
he has cleaned up_the Augean stables
of the Siate, he js bringing stability to
the State, restoring the State to normal
health and he is going to prove to be
a _guod physician”. That is what he
said, and I believe every word of what
he said.-

What are the causes of PEP.S.U’s
illness? Well, 1ie causes have bcen
told by my friend Shri Ajit Singh over
there and by my friends over hcre.
The reign of factionalism, the reign of
partisanship, the reign of (well, Sir, I
am afraid of using that word but I
cannot get hold of any other word to
describe it) goondaism all along the
line—I hope it is a  Parliamentary
word, if it i1s not I will withdraw it—
the reign of goondaism all along the
line, this is what has been happeni
in PEPSU. A friend over there said:
Congressmen crossed the floor, they
sold themselves. I say what do you
think of a State where on the back
of almost every human being, whether
Congressman, Akali or of any other
party, is written “For Sale”? 1 hold
no brief for anybody. But you can
understand the low moral tone in
which the P.EP.S,U. State has been
all these years because of the crossing
and re-crossing of the floor. My feel-
ing is this, that the P.EP.S.U. State
consists of eight old princely States
and that P.E.P.S.U. has got an aggrega-
tion of all the evils which were in-
herent in the princely order at one
time in_those States which were run
by the Princes at that time. T am not
a student of economics, but at one
time I read economics. And I think
Gresham's law in economics says that
“bad currenc drives out good
currency”. And in P.EPS.U. bad
currency has driven out good cur--
rency—] am talking of ‘currency’ in
the meaning of moral standards. of
public standards.

I will not take much of the tithe
of the House. But I want to draw vour
attention to two points. People say
that dewmocracy has been suspended.
Who says that? Democracy has many
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Jevels. Democracy at the Panchayat
level is still there, Democracy at
the municipal level is still there. Demo-
eracy at the Parliamentary level is
still there. But I must say that Demo-
cracy at the provincial level has been
suspended. And I think it is going to
do good tq,the State that democracy
at t level has been suspended. As
I said, I must draw your attention to
‘two points and_those two points are
the following. In the first place, local
se-government, which is the cradle
of democracy and which, I should saff
is the bed-rock of democracy, should
be toned up. I do not want to throw
mud on anybody because that is not a
good game. But I have seen in the
gapers the way that executive officers
ave been appointed to municipalities
in that State. Students of law colleges
have been appointed executive officers
of certain municipalities. Why? I do

not wan{ to repeat the charges made.

in the papers. Why should I repeat
them here? But the fact of the matter
is that in the appointment of these
executive officers nepotism has run
riot, favouritism has had it, way. That
is what’ has happened. And I would
say to the Adviser and to our Home
Minister that the first thing that the
Adviser should do is this that he
rhould tone up the local selé-govern-
m~nt of that State.

At the same time I would say a word
about the Harijans. My friend over
therc spoke about the Harijans.
must tell you that the Harijans no-
where else are worse than they are in
P.E.P.S.U. They are having a very
bad time there, and I would request
the Adviser through this House that
he should try to set right their
grievances. Do you think that the 20th
century Harijans should be asked to
do begar cases, cases of forced labour?
They are treated today as they were
treated about 50 years ago. They do
not have any share in the common
land, they do not have any shares in
the nazul lands.

My friend just now said that their
education is being neglected. 1 say
they are neplected, oppressed. They
are the downtrodden masses of
humanity in P.E.P.S.U. and I must say
that if nothing is done to improve their
lot in P.EP.S.U,, I would be the first
man_to raise my_voice against the
Adviser's regime. I am going to judge
1the Adviser’s regime by the treatment
which is going to be meted out to the
Harijans.

W vou piease give me two minutes
more?

Mr. Chairman: Yes, two minutes
more. (Interruptions). Do not inter-
rupt him.
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Prof. D. C. Sharma: I welcome these
interruptions. Well, I was going to say
another thing. My friends have
spoken about Bisivadars. Well, who
are these Biswadars?”These Biswadars
are the most reactionary classes, are

e most, I should say, backward
classes intellectually, and have en-
trenched themselves so firmly in
P.EP.S.U. that their tentacles have
spread all over the State.

Shri B. S. Murthy: Strangle them.
Prof. D. C. Sharma: I said tentacles.
Shri Pumnoose: Please tackle them.

Prof. D. C. Sharma: I was saying
that the tentacles of these Biswadars
are wide. They start from the lowest
rung of the administrative ladder and
they go right up to the zenith all along
the line and may I say that any
who could tackle these Biswadars wi
be doing good not only to P.E.P.S.U.
but also to humanity in general. I
plead for the liquldatlon-—my _friend
used the right word “tackle”, “liquida-
tion” is a word which I do not like—
I want to tackle these Biswadars so
that P.EP.S.U. should become a
modern State which should march in
step with the other States of India.

I would like to say another thing be-
fore I sit down. People have said that
the President’s rule is this and that.
Of course the Opposition must sa
that that it is going to do no good.
say that the President’s rule restored
the Punjab to normal health, I here
say that—I am not a prophet but I
can make a prophecy be a
Brahman—the Adviser’s rule in PEPSU
is going to restore P.E.P.S.U. to normal
health. It will not be a sickly State
but a healthy State.
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.(English translation of the above
speech)

Shri Bahadur Singh (Ferozepur-

Ludhiana—Reserved—=Sch. Castes):

.Sir, much has been said today in the
course of the debate on the Pepsu
Budget. The White Paper that S
been issued speaks of an all-round
]:arp%:'ess being made in the State. I
think this Budget was framed by the
Ministry which has been suspended re-
cently, as this Ministry was suspended
on the 4th March and it was to have
presented its Budget on the 15th. The

Works i1s higher than the percentage
spent on these subjects in any of the
other Part A and Part B States of
India, It means that the finances the
Government are spending on Educa-
tion, Public Health, Medical and Civil
Works are beingh utilized for public
ood. But much has been said here to
the effect that during the dafys of this
Ministry nothing was done for public
welfare.

This Ministry was in power for eight
months. Earlier, at the time of the
integration of the States, the first Gov-
ernment was framed on the 20th
October and, later on, on the 20th
January, 1949, a Ministry with a larger
strength was set up and it comprised
of seven Ministers. On the 18th
February yet another Ministry was set
ﬁ and on the 22nd May the Congress

inistry was framed. Col. Raghbir
Singh, who had been defeated in the
Municipal elections a month earlier,
was made the Chief Minister. Perhaps
his popularity had been sufficiently evi-
denced one month earlier! This Con-
gress Ministry was in power till the
elections. The United Front Ministry,
which remained in power only for
eight months, undoubtedly did much
better work than was done during the

riod of 4 or 5 years by this Congress

inistry or any Ministry set up by the
Central Government. ut .this Minis-
try was not allowed to function.

This is how the condition of the
Police is being described. True! The
condition of the Police and that of
law and order have been better during
the rule of the United Front Ministry
than during that of the Congress
Ministry. My hon., friend, Sardar
Hukam Singh, gave comparative
figures of dacoities, murders and
burglaries in the month of February
and during the days when the United
Front MimstrK was not in power. This
shows that there was nearly 50 per
cent. improvement during the days of
the United Front Ministry. But what -
some of my hon. friends say is not
true. They say that cven those days
the Police there was incompetent and
it is only now that the condition of
law and order has been improved. The
reality is that you have entrusted
power into the hands of one man who
wants to show that he is doing a lot.
There is a larger number of dacoity
cases which are not registered. They
are termed as cases of theft, and in
order to show that they are arresting
a number of criminals people belong-
ing to Scheduled Castes and Backward
classes are arrested. This is how it is
claimed that the¥ are doing a good job.
As I said when I spoke on this matter
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last time, the officer who has been sent
from_here, arrived in Patiala on the
evening of the 10th March and on the
12th morning reports appeared in the
‘Press about some peo? e having been
sent away from Patiala, some having
been demoted and some others pro-
moted. At that time also I said that
it was a pre-arranged matter with the
Central Government to remove some
people from Patiala. Such Officers,
against whom there were cases of
corruption and who were very junior
were made Deputy Commissioners; and
such men as could be useful to the
Government in winning the election
were put there.

Shri Chinaria said that during the
rule of the former Ministrg the State
Assembly was in session for only 24
days, and it did not do any more work
than that. But if they passed so many
Bills in only 24 days, it goes to their
credit and not against them. This
shows_how much work they did. The
Land Reclamation Act was passed, the
Utilization of Land Act was passer, the
Superior Proprietorship Bill and some
four amending Bills were passed. The
Non-occupancy Bill, which would give
occupancy rights thousands of
people, was sent to the Central Gov-
ernment; and it lay with the Central
Government States Ministry for a lon
time. It was not returned for t
reason that it might bring credit to
the United Front Ministry. In the case
of Part A States a Bill is submitted to
the President by the Governor; but
the Part B States have to cross an-
other hurdle—that of the States
Ministry. Unless the States Ministr
%a?roves of a Bill, they cannot pass it,
When the Constitution was suspended
in Pepsu' and the authority of the
Government was handed over to one
man, a comparison was made with the
Punjab. In the Punjab there was a
Congress Ministry; the Centre took

wer in its own hand and in the

entre also there is a Congress Gov-
ernment. But in Pepsu there was a
United Front Government and the
power held by the States Ministry is
in other words held by the Congress.
But in Pepsu what percentage of
people voted for the Congress?
Twenty-seven per cent. people voted
for the Congress and the remaining
seventy-three per cent. did not vote for
them. Thus, these seventy-three per
cent. people are not represented here.

Then there is the Bill which Sardar
Gian Singh Rarewala was introducing.
It is said that regarding this Bill he
had made public commitments on the
Assembly floor. He had said that
improvements would be made in these
Bills. But now it is difficult to under-
stand whether the Central Govern-
ment will approve them or not.

., Regarding the rule of the Adviser,
it is said that he is doing very good
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work there. In the Superior Pro-
Rrietorsh.ip Bill the Pepsu Government
ad fixed the rate of compensation at.
a pie per rupee. But now the Adviser-
is giving relief to these Foor people,
He has increased it flve-fold so that
they may have greater relief. Original-
ly, the compensation provided for-
in the Occupancy Bill was fixed
at twelve times the land revenue,
but Sardar Gian Singh was publicly
committed to reducing it and making
it eight times the revenue. Now, the-
Adviser who has gone therc is per-
‘héps giving relief to these people in
some other way.

Shri Chinaria said that there was.
much corruption in Pepsu. But I
would like to say that when a reso-
lution on corruption was put before:
the House, even Shri Chinaria did not
support it. In which State is there
not corruption? Isn't there corruption:
in the Punjab? Can we Ee; the copies
from the Courts without bribing some-
body? Do my hon. friends from the
Punjab here deny it? Unless this-
administrative machinery is changed,.
the problem of corruption and bribery"
cannot be solved.

In connection with corruption 1
have this to say that a junior officer,
Shri Damodar Das, has been made a
Deputy Commissioner by making him
supersede others. Another man, one-
Shri Prem Kumar, against whom en-
quiries were going on in connection.
with a case of corruption, has been:
made a D.C. I do not want to say
anything on the matter yet but I
want to tell you that the Adviser
arrives in Patiala on the 10th, on the-
ensuing 12th some ple are issued:
transfer orders. Orders are passed in
respect of the D.C. of Patiala, Sardar
Sant Parkash Singh, on the 12th and.
on the 13th he is forced to sign an:
application to the effect that he wants
to proceed on leave. These are the:
scandals of the Adviser’s regime.

Shri Feroze Gandhi (Pratapgarh
Distt—West cum Rae Bareli Distt.—
East): On a point of information, Sir,.
the hon. Member just now mentioned.
that a case for corruption is proceed--
ing against the Deputy Commissioner
and that he is still the Deputy Com-
missioner. Can he substantiate that?

Shri Bahadur Singh: What?

oft fedm it : a9d ol vy
fir firdt fecdy whveaT ® F9C T
FT RG TF WIE | AT FE 4R
ag & & ardY drax agT 3w
fr frelt aTge # I w7 & W
e W AR ag fedt wfaeaaa
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[Shri Bahadur Singh You can en-

quire about it. He is working, there

and has been made a Deputy Com-
missioner.)]

He was a junior officer; he was -
moted. ' pro

Mr. Chairman: He does nut main-
tain that he was the Deputy Com-
‘Iissioner.

Shri Bahadur Singh: An enquiry is
pending against him. auiry

ot fedw meY: 7y qwIe we
w g
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Bardar Hukam Singh: The name of
'the gentleman is Prem Kumar.,
-enquiry is pending against him.

ot fedwm ot © afy 37 drax
T A aAwE fF IR fawrs
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agi fedy FiwgaT avmr T €
1 pM.

Sardar Hukam Singh: He  has
corrected himself and said that an en-
uiry is pending :igainst him. Durin
the eleclions, the Electoral Officer an§
the Chief Election Officer had some
correspondence  exchanged ‘between
themselves and they agreed that he
had meddled with free and fair elec-
tions and had tampered with the boxes
as well. An enquiry is being made
against him on corruption as well. He

is posted as Deputy Commissioner.

Dr. Katju: Let us be clear. There
.are two matters, namely conduct of
electiohs and  corruption. Are you
suggesting  that there is some
corruption, bribery case also?

Sardar Hukam Singh: An enquiry
for corruption is pending against him.
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Dr. Katju: Apart from elections?

Sardar Hukam Singh: Apart from
elections.

l."lr. Eatju: We shall have to look
into it.
wren srfwew Ty ( fgaTe ) - amgd
qx, aga ATy agw 7@ faefed § ww
gy, 7 fag =72 oF a1t wyey fagwa
§ ud wr Ag g, Wit a7 @
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comrades have undergone untold
sacrifices.”
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“We are highly proud of all of
them.”

AT 924 grga & fod oy foraq 97
F oY § aw & foq .
“There was a time when we also
wanted to do some sacrifices fat

our country, but we had to kee]
our desire suppressed.”
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Shrl Punnoose: I had almost given
up the hope of being called. Never-
theless, I would like to put before this
House certain things about P.E.P.S.U.

There is a difficulty always felt
whenever we begin to speak about
PEP.S.U. It seems the inclination on
the other side is to brush aside what-
ever said from this side as though we
are parties interested in it. Com-
munists are be held up as makin,
a lot of trouble there, and in 70 to 8
villages—as stated by the hon. Home
Minister in this House, and it was
made 90 when he went to the Council
of States—have set up parallel Gov-

-ernments, and all the rest of it. We

do not accuse the Government for not
having worked miracles in P.EP.S.U.
We are not out to criticise the Govern-
ment also for committilz casual
mistakes here and there. Imost all
the Members in this House are agreed
that there is something wrong in
P.EP.S.U. and we also agree that that
wrong should be put right, and that
some serious step should be taken.

Here is a copy of the P.EP.5.U.
Budget. My _most serious complaint
against this Budget is that this is an
ordinary Budget. This is the type of
Budget that we sce in eve%IBtate. I
would ask the hon. Home Minister to
stand up and say what exactly is it
that marks out this Budget as special,
what is there extraordmary in this
Budget to meet an ' extraordinary
gituation. Our complaint is that the
Government are proceeding in a
manner ‘which is likely to make things
more hopeless, to produce a situation
far less desirable than the one that
exists today.

For example the hon. Minister told
us on the floor of the House when he
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made that spcech thal officialdom in
PEP.S.U, is not in a very healthy
state. I can read it frrom his speech.
He said, when stating the reason why
the elections could not be held imme-
diately, that the condition of the public
service is not very commendable,
May I ask the hon. Minister what he
has done. What has his Adviser done
to correct matters?

For example, there is an officer
whom the Election Commission have
censured very severely for having il-
legally rejected the nomination Papers.
and thereby giving a chance for the
suspension of the Constitution etc.
May I know what has been done about
thattl officer? 1 c'ﬁ) n{)th knowtﬂ}?gt
gentleman personally, ave no
against him, but if the intention of
this Government is to correct matters,
then they must do something.

Some time back, there was a com-
laint on the floor of the P.E.P.S.U.

sembly. The Congress Party com-
plained that one of their Members
was kidnapped. An hon. Member of
the P.EP.S.U. Assembly was kid-
napped and taken away so that some
crossing of the floor, and manoeuvrin
of party Rolitics could be done, an
that M.LLA. on a further occasion
came back and said that he was kid-
napped. He said: “I was taken to a
far off place, served with wine and
other things”—I do not mention what,.
That officer is still in service. May I
know why this Government do not
take some action with regard to that.

The hon. Home Minister said that
there is parallel Government function-
ing in 80 to 90 villages, but the real
fact is that there are two Govern-
ments in PEP.S.U. at the moment—
one functioning from seven o' clock
in the morning up to eight o’ clock
at night viz., the Adviser’s Govern-
ment; and then a nocturnal Govern-
ment begins in which a person whose
mention, I am sure, will not be liked,
has a hand. And I am told Govern-
ment Secretaries take part in these
nocturnal conferences. Where s the

evidence? People talk like that. I
am not on that bench. This is openly
told there.

Dr. Katju: By your people.
Shri Punnoose: Yes. By our peo le.

There is no ‘“your people” or
people”. It is our people.

Here is a letter from the Secretary
of the Depressed Classes League, an
Association of which the hon. Minis-
ter Shri Jagjivan Ram is the patron.
He says: “The condition of the De-
pressed Classes has been very bad
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always. With the assumption of
President’s rule we thought things
would be better. Today, we are in a
much worse situation.”

Here is a letter from a widow
whose only son....

Shri Raghunath Singh (Banaras
Distt.—Central): Wheremfs thg letter?

Shri Punnoose: Shall I produce it
now? I will hand it over to you in
two minutes outside. If time can be
devoted to these things, I shall be

d. Her only son was shot by the

olice. He went out with Rs. 1,500
given by that woman for several pur-
chases, On the wl?ly he was caught
by the dacoits. He was kept in a
room imprisoned, tied up. The Police
went there, arrested some of the
dacoits, took this man also....

Dr. Katju: And shot him!

Shrl Punnoose: Wait on. The
Police helped themselves with Rs. 1,500
and did short work of the man for
the simple reason that he was guil
of having that money. It is re
ed—I cannot make myself responsible
for this, large numbers of people be-
lieve,—that the dacoits even when
they are arrested unhurt are shot
dead. Why? Because if they give
evidence and statements in the courts
they will bring some high-ups into
trouble. Is this not a situation where
You must be very careful? When-
ever we say these things, the Home -
Minister just gives it up and does not
Loqktsm_to g‘E ?S\rﬁry g].-lrious situstion
xists in P.EP.S.U. ould w
handle it carefully? ¢ mot

Then, Sir, you take the report of
the Government-appointed uiry
Committee to go into the agrarian
uestion. That Committee says that

\ére 1s a particular link between the
Biswadars and the officers,

\bv;ere mththeb world there are 1
ween the bureaucrac power-
ful classes. But herey i{m dis speci-
fleally stated that these
dars became officers and the
officers became Biswadars, Now
you are tackling the whole P.E.P.S.U.
question through these very officers
who are inseparably linked  with the
Biswadars headed by the Rajpramukh.
We are against the office of the -
ﬁ:‘::nukh .f\rerywtlﬁere. It is not
eneral way that we speak abo
the Maharaja of Patiala, peWe ha\t::
got definite complaints. Is it my com-
glamt alone? at about an ex-
ongress President, I mean Dr. Patta-
bhi Sitaramayya? I am told that
he wrote to the Prime Minister that
the hands of this Maharaja are stained
with the blood of his people,
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[Shri Punnoose]

Then there is another story—I may
be corrected—that at the time of the
communal trouble....

Dr. Katju: On a point of order, Sir,
I can only repeat once agam‘wﬁat 1
have ‘said over and over again, that
it {3 very improper and ve unfair to
attack anybody who is not here to de-
fend himself. All that my hon. friend
has said is absolutely baseless.

Shrl Punnoose: If it is baseless, I
stand corrected, and I can only hope
that he is....

Dr. Katju: It has become almost
fashionable to say these things.

Shri_ H. N. Mukerjee (Calcutta
North-East): What is his point of
order?

Shri K. K. Basu: It has become
fashionable for them to. deny these
things.

Mr. Chairman; There is no question
of replying to every statement made.
Shri Bunnoose has replied to the hon.
Minister. Other Members need not

et p;ta and bandy words with the hon.
ister.

Shri K, K, Basu: He sgys it has be-
come fashionable,

Mr. Chairman: The hon. Member is
on his feet and he is quite able to
take care of himself. If another party

ets up and begins to reply, it will
ead to confusion.

Shri K. K, Basu: But he said that
it was becoming fashionable....

Mr. Chairman: After all, the hon.
Member can give his reply. He is
still on his legs.

Shri Damodara Menon (Kozhi-
lj:ode)?: May 1 say, Sir, that the time
up

Mr. Chairman: Let him go on for
one or two minutes more. He has
only taken eight or nine minutes.

Shri Punnoose: I may be given an-
other five minutes, Sir.

Mr. Chairman: The hon. Member
has already taken eight or nine
minutes. I will request him to finish
in two minutes. I have allowed ten
to eleven _ minutes to every hon.
Member. _We propose to finish the
general discussion today except for
the speach of the hon. the Finance
Minister which will be held over for
tomorrow morning. Then we shall
take up the Demands.
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Shri Punnoose: Then I leave the
Rajpramukh unhurt. But the long
and the short of the story of
P.E.P.S.U. is that unless and until you -
make this Rajpramukh and these
Biswadars come under the force of
law, there is no  hope. Hon. the
Home Minister said that the Rajpra-
mukh would be out of the picture.
But look here; in the Budget another
additional amount is given for the
Secretariat of the Rajpramukh, and
an explanation is added: ‘due to the
normal growth of the Secretariat etc.’
What is this normal growth? That
appears to me 'to be very abnormal.
The Rajpramukh has nothing to do
with practical politics there and his
Secretariat is being given an
additional allowance at the moment.
Therefore, we believe that the way
that this- Government is proceeding
is not the way to take P.E.P.S.U. out
of her troubles.

Then, with regard to the agrarian
uestion, 1 said yesterday, that the
Government of India was contemplat-
ing a Bill by which five times the land
revenue was going to be given as
compensation to people who should
have been given but one pie per
rupee of land revenue accordi to
the law passed by the P.EP.S.U.
Assembly. Then there are other ques-
tions with regard lo agrarian reforms
which, for the shortness of time, I do
not mention now. On a further occasion
I will have to speak about them.

We entirely oppose this policy of
the Government in P.E.P.S.U. not be-
cause it is against Communists—the
Communist Party will outlive Dr.,
Katjus, Raos and Rajpramukhs; that
does not matter—but it is harmful to
the interests of the people in P.E.P.S.U.
Therefore, we oppose it.

Mr. Chairman: The general dis-
cussion is over. The hon. Minister
will reply tomorrow in the morning.
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Mr. Chairman: Does the hon. Mem-
ber want me to ensure it in writing?
It is too much to ask for a promise, I
may not be in the Chair here to-
morrow. 1 will request the hon.

Member not to put me in an incon-
venient position.

The House will now stand adjourn-
ed till 8~15 A.M. tomarrow.

The House then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 2nd May, 1953,
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